IAFY Idelr sfor ‘U =rrdis qor & |
IN THE INCOME TAX APPELLATE TRIBUNAL “A” BENCH, PUNE
(Through Virtual Court)
BEFORE SHRI INTURI RAMA RAO, ACCOUNTANT MEMBER

AND
SHRI PARTHA SARATHI CHAUDHURY, JUDICIAL MEMBER

ST Jde H. / ITA No.1991/PUN/2017
e RoT 9§ / Assessment Year : 2011-12

The Aurangabad District Industrial &
Urban Co-Op. Bank Ltd.

Shop No.1, Awargaonkar Complex,
Jalna Road, Aurangabad.

PAN : AAAAT6046J

....... 3qrereit / Appellant
dd1H [/ V/s.

The Jt. Commissioner of Income Tax,
TDS Range, Nashik.

...... gl / Respondent

Assessee by : Shri Vikash Agarwal
Revenue by : Shri Vitthal Bhosale
F_I’H?:I'Ié $r & / Date of Hearing : 01.02.2021

HIYUTT &7 dRI@ / Date of Pronouncement : 01.02.2021

3¢ / ORDER

This appeal preferred by the assessee emanates from the order of the
Ld. CIT(Appeals)-1, Aurangabad dated 23.06.2017 for the assessment year

2011-12 as per the grounds of appeal on record.

2. The Ld. AR for the assessee through video conference submitted that
the assessee wants to withdraw the grounds of appeals in light of the

assessee opting for resolution under the provisions enumerated in the Direct
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Tax Vivad Se Vishwas Act, 2020 (‘the VSV Act’) and has filed an application

dated 30.01.2021 along with Form-3 in this regard by stating as follows:

“ Subject : Application for withdrawal of appeal
Reference : ITA No.1991/PUN/2017 for AY 2011-12

Hearing for the above referred appeal is scheduled on 01.02.2021.
Appellant has applied under Direct Tax Vivad Se Vishwas Act, 2020 and
has received Form 3 from the learned PCIT. Copy of Form 3 is enclosed
herewith. Considering the fact, appellant requests the Honourable Bench
to Kindly allow appellant to withdraw the present appeal and oblige.”

The Ld. DR has no objection in case the assessee wishes to withdraw
the appeal. Hence, we permit the withdrawal. Appeal of assessee is dismissed

being withdrawn.

3. In the result, the appeal of assessee is dismissed as withdrawn.

Order pronounced in Open Court on 01st day of February, 2021.

Sd/- Sd/-
INTURI RAMA RAO PARTHA SARATHI CHAUDHURY
ACCOUNTANT MEMBER JUDICIAL MEMBER

E@' / Pune; f&sTi& / Dated : 1st February, 2021
SB
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